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Amendment) Rules, 1977 publish
ed in Notification No. G.S.K. 916 
in Gazette of India dated the 16th 
July, 1977. [Placed in Library. 
See No. LT-840/77.]

Review and A n n u a l R ep ort, rrc. ok 
C o a l  M in e s  A u t h o r ity  L td . (C o a l  
India, L td .), 1973-74 and S ta te m e n ts

THE MINISTER' OF E^^ERGY 
(SHRl P. RAMACHANDRA): I beg to 
lay on the Table: —

(1) A copy each of the following 
paper!} (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 195G:

(i) Review by the Government 
on the working of the Coal r.litios 
Autliority Limited, Calcutta (now 
kno-vn as the Coal India Limited) 
for the period from 1st May, 1973 
to 31st March, 1974.

(ii> Annual Report of the Coal 
Minos Authority Limited, Calcutta 
(nov; known as the Coal India 
Limited) for the period from 1st 
May, 1973 to 31st March, 1974 
alon? with the Audited Accounls 
and the comments of the Comp
troller and Auditor (»enorat 
thenson. \Placed in Library. Sec 
No. LT-841/771.

(2) A statement (Hindi and Eng
lish versions) showing reasons for 
delay in laying the above papers.
^Placed in Library. Sep No. LT- 
841/77].

(3) statement (Hindi an.l Eng
lish versions) showing reasons I'or 
delay in laying the Annual Report ’ 
of the Bharat Coking Coal Limited 
for the year 1974-75. f Placed fn 
Library, See No. LT-842/77].

12.28 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

F ourth  R eport

SHRi M. RAM GOPAL REDDY 
(Nizamabad): I beg to present the
Fourth Report of the Committee on 
Private! Members’ Bills and Resolu
tions.
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SHRI JYOTIRMOY P.OSU (CDia- 
mond Harbour): I have given you
notiop

MR. SPEAKER: Will you kindly
come and di.'Jcuss with me in my 
Chamber‘d

SHRI V. ARUNACHALAM (Tin>- 
nelveli): In connection with the
letter written by the Prime Minister 
to the Chief Mini'^ter of Madras...

MR. SPEAKER- Piease come and 
discuss with me. No. discussion here. 
Please come to mv Chamber.

SHRI JYOTIRVOY: 
hnve written to you.

BOSU: I

MR. SPEAKER: You have written 
to me but I would liko to discuss it 
with .you before I allow it.

♦The Report was laid on the Table on the 11th August, 1976.
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SH.R[ JYOTIRMOY BOSU ; Where 
is the time for us that way? I have 
written to you before 10 O’Clock. I 
want to mention the matter for gett
ing a cl Brification.

MR. SPEAKER: Not today.

SHRI JYOTIRMOY BOSU: I am
sorry 3 ou cannot shut me out. I 
have written to you. I am within my 
rights, under the rules.

MR. SPEAKER: It can be done
only with my permission, not other
wise.

SHRI JYOTIRMOY BOSU: I have 
not been told what has happened to 
it.

MR. SPEAKER: I have agreed to
consider the matter.

SHRI JYOTIRMOY BOSU: I have 
not been informed.

MR. SPEAKER: You will be duly
informed.

SHRI JYOTIRMOY BOSU: The
information has to come before 12 
O’clock. It has not come to me.

MR. SPEAKER: Please come to my 
Chamber.

SHRI JYOTIRMOY BOSU: I want
only one minuute.

MR, flPEAKER: I do not allow.

SHRI JYOTIRMOY BOSU: How?

MR. SPEAKER: I will consider
tile m«.tter. If you want, you can 
disouss it with me.

SHRI JYOTIRMOY BOSU: It is
about___• •

MR. SPEAKER: Nothing will go on 
record.

12.82 fan. '
MATTERS UNDER RULE 377

(i) R e p o r te d  c l o s u r e  o f  ju t e  M I l l s  in 
K a tih a h , N o h th  B ih a r  r e s u lt in g  
IN UNEMPLOYMENT TO 3500 WOR- 
KEKB.
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